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JUDGMENT

K.P. ACHARYA, V.C. In this application under Section 19 of the

Administrative Tribunals act, 1985, the Petitioner
Bikram Ojha prays for a direction to the Opposite
Parties to appoint the Petitioner in the future vacancy
of E.,D.Delivery Agent in the Narasinghpur Post Office
which will fall vacant on Ist February,1992 on retire=-

ment of Shri P.,Debata, E.D.D.A.

24 The Opposite Parties have filed their counter.
The Opprosite Parties stated in their counter that the
Peticioner was temporarily appointed as E.D.,D.A. im
different Post offices at different intervals and
ultimatély vide Annexure-R/2, the Petitioner has been

appointed as E,D.D,A. of Bandhahuda Post Office.

Annexure= R/2 is dated 4th April,1984.

L35 Mr. B.K.Beura,learned Counsel for the Petition-

‘er submitted that such appointment is not on regular
basic but from the tenor of the language stated in
Annexure-R/2, we are of opinion that the appointment
is on regular basis otherwise the Department would

not have directed the Petitioner to resign from the

Post in which he was previously workinge. Mr.A.K,Misra

learned Standing Counsel (CAT) also submitted that the
Lﬁfntents of Annexure-R/2 sufficiently indicates that
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the appointment is on reqular basis. However, it is

directed that in case the appointment of the Petitioner
in Bandhahuda Post Office as EDDA is not on regular

basis then hies application for the Post of EDDA, Narasingh-
pur Post Office be considered alongwith other candidates

and after adjudication of the suitabilfty of a candidate
appointment be icsued in favour of the éﬁ%&i@ﬁgﬁf;ng
found to be suitable., In case the appointment of the
Petitioner as EDDA in Bandhahuda Post office is on
regular basis, the prayer of the petitionegﬁ?e considered

hdupifme for Narasinghpur Post office stands dismissed.

—

4. Thus, the application is accordingly disposed

of leaving the parties to bear their own costs,
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